CENTRAL ADMINISTRATIVE TRIBUNAL ”L/
PRIMCIPAL BENCH

./, No.1L290 OF 2004
New Delhi, thiz the 25th dav of May. 2004

HON’BLE SHRI JUSTICE V.S. AGGARWAL , CHAIRMAN
HON’BLE SHRI S.A. SINGH, MEMBER (A)

Y. .P. Chouse=dhary., 3/0 Late 3h. Gopal Dass,
RAw 177598, Tilak Nagar. New Delhi.

v wLfapplicant
(Byv Advocate @ Shri U. 3rivastava)

Yersus
Government of NCT of Oelhi through
1. The Chief 3escretary,
Plavers Bullding,

Delhi Governments 3S=2oretariat.
1.0, Estate., New Delhi.

7 The Principal Secretary (Homel,
Government of NCT of Delhi,
Delhi Secretariat. New Delhi.
B The Oirector General of Home Guard & Civil

Defance ., Nishkam S3ewa Bhawan,
Raja Hardan, Mew Delhi-110027.
. e LW Respondents

ORDER (ORAL )

ww

_JUSTICE V.S. AGGARWAL : -

During  bLhe course of the submissions, loarned
counsel of applicant stated that his appeal 1s pending
with resoondent No.2 and no decision has been  taken.
He aleo pointed  that during the pendency of  this

appaal . decision even has not been taken pertaining to

interim stay praved by the applicant.

g at  this  stage, when the righbs  of the
respondents  are not likely to be affected., we deam 1t
annecessary Lo ilusue  a notice to  show-cause  while

disposing the present Griginal Application.

5. 1t is directed that respondent No.2 would

consicder and pass an aporopiriate speaking order while
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disposing of pendlng appeal of T applicant
crafterably within Tour monthse from hthe date of Ehne
raceipt  of a4 certified copy of the present ordser.
Respondent HMo.2 may  also take a decizion, if  Lhe

applicant is entitled to anv Interim stay.

the present Original

. Bubgjeot to afor
fpplication ls  disposed  of at the admission stage

Thaelf .,

(S.A. SINGH) (V.S. AGGARWAL )
MEMBER (A) : CHAIRMAN

Jravis



